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which goes against this general guide-
line of not allowing amalgamation ill. 
lion-priority sector and I find there is 
an application by Brooke Bonas to 
take over the Central Industrial Al-
liance Ltd. of Maharashtra, which is 
• blade manufacturing unit and which 
is not in the priority sector· at 'all. T 
want to know the Government's policy 
ID regard to the merrer ot units in 
the non-priority sect.or, whether it is 
going to be alloWed or not. 

SHill SAWAISINGH' SISODIA: Ac-
cording to section 12 of the lncome-
tax Act, there are certain conditions 
Jaio' down and if a unit fulfils those 
conditions then it is en titled to have , 
,that tax relief. There are o,ther con-
ditions also. Therefore, the question 
does not arise whether there will be 
distinction of non-priority or priority 
.buis. 

SHRI p. K. KODIAN: I seek your 
protection, Sir. This is defi-nitely a 
deviation from, the general guicielines. 

SHRI SA W AISINGH SISODIA: 
There are no general guidelines that 
merger will not be .allowed in the non~ 
'priority sector. 

SHRI K. A. RAJAN: Instead of just 
confusing the whole thing, I want to 
put a straight question. Is the Govern-
ment thinking of takjn~ a decision 
regarding permitting larger houses or 
foreign companies· to operate in 'lon .. 
priority consumer industrial fields des_ 
pite the clear policy of the Govern-
ment that the indigenous industries 
should be allowed to grow in these 
fields? 

SRRI SAWAISINGH SISODIA: 'r-his 
question does not arise out of the pre-
sent question. I require notice for 
·that. 
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Number of applications reccjw'd 55 

NUlnbel' of appliCAtions appro-
ved under section 72A( t ) 

Number ofapplications apl~ro-
vcd under section 72A(3). 14 

Num,ber of applications rejected I()o 

N um.ber of applications with-
drawn. 11 

NUluher of applications in which 
MRTP clearance is awaited . 6 

Nunlbcr of aplkations pend-
~g 6 
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THE MINISTER tOF :rn~ANCE 
(SHRI R, VENKATARAMAN): (a) 1.0 
(e). A statement is laia' on the Table 
(If the House. 

statement 

The' position is as indicated below: 

(a) to (c). A Worldng Group on 
Customer Service in Banks appointed 
by Government in 1975 had recom ... 
mended that adequate discretion 
should be vested in B,ranch Managers 
and other appropriate authority levels 
for payment of balance' in deceased 
account to survivors/claimants with-
out production of legal repreSentation, 
but on the basis of due local enquiry 
and adequate indemnity. This recom-
mena.ation has already been commend-
ed on public sector banks for imple-
mentation. The formalities to be 
completed by claimants and the 
Powers upto which such claims can 
be settled by the BranCh Managers 
were, however. left to individual 
banks. The powers vested in the 
Branch Managers for settlement of 
such claims normally range from Rs. 
500 to Rs. '5,000/-. The formalities to 
be completed also vary from bank to 
bank, but by ano la.rge one Or more 
of the following formalitie's are 
insisted upon by public sector banks: 

(i) Death Certificate. 

(ii) Application for payment. 

(iii) Indemnity Agreement with 
sureties good for the amount in-
volved i-ndemnifying the Bank 
against any claim, demand, pro-
ceeO.ings, losses and damages tha t 
may be raised against the' Bank tor 
having paid the amount. 

"(iv) Declarations from persons 
known to the Bank. 

(v)- Affidavit sworn by 2 respect-
able persons known to deceased's 
f~!JliIy and attested by Notary Pub-
liC or Magistrate. 

(vi) ,Letters of disclaimer signed 
by all heirs.. . 

(vii) Relevant pass booklUnused 
cheque forms. 

The formalities listed above are the 
necessary pre-requisites for releasing 
assets in deceased accounts when 
Succession Certificates are not pro-
duced by t·he claimants. Completion 
of the~ formalities does not involve 
mUCh expenaiture, as the documents 
are either required On plain paper or 
on inexpensive stamp paper. These 
are considered necessary ror safe-
guarding the banks against any future 
counter-claims. lIigher lUtliorffies of 
banks invariably intervene whenever 
any case' of inordinate delay in settle.... 
ment Of claims is bZ".Jught to their 
notice. 

(d) and (e). It is proposed to pro-
vide for nomination facilities to ac-
count holders in Banks. A proviSion 
on this behalf was incorporated in the 
Banking Laws (Amendment) Bill, 
which was introduced in the Sixth 
Lok Sabha. but it lapsed on account 
of dissolution of the Lok Sabba. It 
is proposed to introQuced a. new Bill 
shortly. When the nomination facili-
ties become available the settlement 
of claims Of. deceased' constituents will 
become mUCh easier. 

SHRI R. VENKATARAMAN: An-
swering the second point first, in some 
cases we have given the discretion up-
to Rs. 1"0,000. In larger banks, brancb 
managers and agents can release the 
funds of the deceased depositor even 
upto Rs . .1 0,000 subject to certain con-
ditions, that is, indemnity· bond, . etc. 
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, Ie far a. leIlslation is concerned, the 
teaislatlve worY' is very beavy -. I bave 
..,t the bill ready. I do not know 
whether I will be abl~ to introduce it. 
But I am very keen to introduce it. 
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SHBI R. VENKATARAMAN: We 
have got so many' banks arid so many 
branches. It will not be possible to 
give the number of cases in which 
money has not been paid without a 
succession certificate. Even if the 
hone Member puts a separate question, 
it will be difficult to . collect the infor-
mation. 
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SHBl' R. VENKATARAMAN: The· 
normal1aw is tiat only when le"l re-
p!'eI8ntation is estabUshed tile banks , , 

can repay. But In view of. the amall 
amount involved and the cost of letting 
legal represen'tation by way of letters 
of administration Or or succession cer-
tificate, Government have issued guide--
lines that bank mana,ers C,8Il release 
upto Rs. 5000 on proof that they are-
the heirs and they will furnish ade-
quate security. There must a180 be' 
some kind of indemnity so that in the' 
event of somebody claiming this amount 
as bis, that bank should be indemnified 
against such payment. These things 
cannot be considered to be barassment. 
In fact they are the normal require-
ments of law. If somebody else is 
given away the money, the real heir 
will SUffer. Therefore, the Govern-
ment has to take care that the ,real 
person does not suffer. 

SHRI BAPUSAHE:e PAltULEKAR: 
I \vould like to know from the hon . 
Minister through you whether he is 
aware ot the fac.1 that the bank mana-
gerS insist on estate duty clearance 
certificate to settle the claims ranging 
from Ks. 500 to Rs. 5000. And whe-
th.er . in that connectioD, the Ministry 
wl]l lssue directions to the bank mana-
gers not to insist OD estate duty clear-
ance certificate. 

It is mentj,oned at points 4 and 5 that 
the declaration from persons known 
to the Bank and affidavit sworn by 
two respectable persons known to de-
cea~d's family are necessary.. The 
detaIls of the aftidavit- ana "declaration 
are not mentioned. So, when a person 
goes to the bank, the bank UlaDBier 
says that they are seeking clarification 
from the head oftice as to what type 
of affldavit or declaration is to be 
taken. When you are taking two sure-
ties along with the indemnity bond 
what is the necessity for this decld'a~ 
tion and affidavit, details of whiCh are 
not being provided? Thereforej 'these 
ullneeess~ry hardships are caused to 
those persons who want to claim the 
amount. ' 

8HBI R. VINKATARA'MAN: In th~ 
list of tblnes whlcll I have· .lven in 
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tile aaawer, • banlc does not insist on 
everythlDa. They insist on ODe or the 
otur. Thet·do not insist that there 
must be botb 8uarantee as well al affi-
davit. In some cales, they are satisfi-
ed with the affidavit, in some other 
cases, they are satisAed with the in. 
dertlinity bond. It is left to the discre-
tion of the bank manager. We cannot 
issue any directions as to what should 
be accepted in each case ---·because we 
do not know the facts of each case. 

I am not aware that tlie estate duty 
clearance certificate is asked tor in 
case of payment of these things. I 
will enquire it and -give the necessary 
information. 

Delay In. the EQa"'oa of Bhilal aad 
Bokaro gteel Plaais 

+ 
*380. SHRI KUMBHA RAM ARYA: 

SHRI CHHANGUR RAM: 

Will the MInister of STEEL AND 
MINES be Dleased to state: 

(a) whether expansion of the Bhilai 
aad Bokaro Steel Plants has been con-
siderably delayed and heavy losses on 
account of cost escalation are antici-
pated as a result thereof; 

(b) if so, the extent of delay in the 
expansion of these steel plants stating 
reasons for the delay in the completion 
of work; 

(c) the extent of cost escalation as 
a resu) t thereof; and 

(d) the measures taken by Govern-
ment to complete the expansion work 
expeditiously to ayoid further cost 
escalation? 

THE, MINISTER OF COMMERCE 
AND STEEL AND MINES, (SHRI 
PRANAB MUKHERJEE): (a) to (d). 
A Statement is laid, on the Table of 
the House. 

8 ...... 
(a) Yes,. Sir. These projects have 

been. d,layecil. . 

(b) For the expansion of Bhilai Steel 
Plant to 4.() MT, Govemment approved 
in April, 1971 the . preparation of a 
DPR which envisaged completion of 
the expansion scheme by December, 
1976. A critical review of the various 
activities made in May, 1974 indicated 
that the commissioning would be possi-
ble by the end of 1979. SubsequenUy 
in February, 1975 having regard to all 
relevant factors, the schedule was re-
vised to December, 1981. J{owever, on 
account of further s'n"ppages in various 
activities havinl taken place, the com-
missioning is likely to be further de-
layed by about 10 months. 

As to the expansion ()f Bokaro Steel 
Plant to 4.0 MT, the original scbedule 
finalised in March, 1973 (excluding 
cold rolling mill expansion) envisaged 
its co.mpletion by March~ 1977. A re-
view in August, 1974 indicated an over-
all delay of 9 months and envisaged 
the comp,letion by December, 1977. 
This schedule was approved by Gov-
ernment in 1974. A subsequent review 
in March, 1976 indicated further slip-
pages and projected the commissioning 
o.f the 4.0 MT stage (excluding cold 
rolling mill expansion) by June, 1979 
and cold rolling mill expansion by July, 
1981. The revised. schedule was ap-
proved by Government in December, 
1976. However, in J:une, 1977 conse-
quent upon the change suppliers of 
equipments for cold rolling mill ex-
pansion the commissioning date of this 
unit was revised to December, 1982. 

The construction schedules had to be 
revised, inter-alia, due to delay in the 
supply of equip'ment, periodical shor-
tages Of cement and diesel and severe 
power cuts affecting adversely civil 
construction and structural erectIon 
work at sites. 

(c) The approved cost of the expan. 
sion of Bhilai Steel Plant to 4.0 MT 
was Rs. 9·37.7 crores (based on 1974 
prices) and the present estimated cost 
1.s Rs. 1422.5 crores (base date 2nd 
qua·rter, 1980) . 'the sanctioned cost 
est.mate of the expansion of Boltaro 
Steel Plant to 4.0 MT was !ta.· M7~2' 
crores. (base date 3ra quarter, 1:914) 
arid the present Mtim~ . Colt IS: 




